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Committee constituted under that
Act shall be dissolved.”

13.10 hrs,
[Mr. DrpuTy-SPEAKER in the Chair]
I beg W also move:

13.09 hrs.

RESOLUTIONS RE: INDIAN COCO-

NUT COMMITTEE AND THE
INDJAN CENTRAL OIISEEDS
COMMITTEE

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Mr.

Speaker, Sir, I beg to move:

“Whereas section 17 of the
Indian Coconut Committee Act,
1944 (10 of 1944) empowers the
Central Government to declare,
with the previous approval of the
House of the People and by noti-
fication in the Official Gazette,
that with effect from such date
as may be specifiedq in the notifi-
cation, the Indian Coconut Com-
mittee constituted under that Act
shall be dissolved;

And whereas the Central Gov-
ernment is of the opinion that a
declaration to the above effiect
should be made as in the draft
notification annexed hereto;

And whereas this House after
considering the =aid draft notifi-
cation and the views expressed in
support thereof on behalf of the
Central Government is of the
opinion that the previous
approval of this House to the
declaration proposed in the draft
notification should be accorded;

Now, therefore, in pursuance of
section 17 of the Indian Coconut
Commities Act, 1944 (10 of 1944),
this House accords its approval
to the draft notification containing
the aforesaid declaration.

ANNEXURE

Draft Notification

In exercise of the powers con-
ferred by section 17 of the Indian
Coconut Committee Act, 1044 (10
of 1944), the Central Government,
with the previous approval of the
House of the People, hereby
declares that with effect from 1st
April, 1966, the Indian Cocomut

“Whereas section 16 of the
Indian Oilseeds Committee Act,
1948 (8 of 1048), empowers the
Central Government to declare
with the previous approval of the
House of the People and by
notification in the Official Gazette,
that with effect from such date
as may be specified in the noti-
fication, the Indian Central Oil-
seeds Committee constituted under
that Act shall be dissolved;

And whereas the Central Gov-
ernment is of the opinion that a
declaration to the above effect
shouly be made as in the draft
notification annexed hereto;

And whereas this House after
eonsidering the said draft notifica-
tion and the views expressed in
support thereof on behall of the
Central Government is of the
opinion that the previous approval
of this House to the declaration
proposeg in the draft notification
should be accorded;

Now, therefore, in pursuance of
section 16 of the Indian Oilseeds
Committee Act, 1648 (9 of 1840),
this Huouse accords its approval
to the draft notification contain-
ing the aforesaid declaration.

ANNEXURE

Draft Notification

In exercise of the powersg con-
ferred 1ry section 16 of the Indian
Qilseeds Committee Act, 1046 (9
of 1948), the Central Government
with the previous approval of the
House of the People, herebv
declares that with effect from lst
April, 1966, the 1Indian Central
Oilseeds Committee constituted
under that Act shall be dissolv-
ed”
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[Shri C. Subramaniam]

Sir, there are nine commodity com-
mittees under the Ministry of Food
and Agriculture, namely, the Indian
Central Cotton Committee, the Indian
Central OQilseeds Committee, the
Indian Central Coconut Committee,
the Indian Lac Cess Committee, the
Indian Central Jute Committee, the
Indian Central Tobacco Committee,
the Indian Central Arecanut Commit-
tee, the Indian Central Sugarcane Com-
mittee, and the Indian Central Spices
and Cashewnuty Commitiee. Out of
these, the first four have been consti-
tuted under statutes of Parliament or
the Central Legislature and the other
five have been registered under the
Societies Registration Act.

These commodity committees were
constituteg for the purpose of deve-
loping these commodities by research
work, by development work and also
by taking care of the marketing of
these commodities as far as it was
found necessary.

At the outset T might say that at
least some of these commitlees have
done very good work with regard to
the development of these commodi-
ties; but, a stage had come to review
particularly the research aspect of
these commodities undertaken by the
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research, even in respect of a single
commodity, various other specialities
also will have to be attached to that—
an agronomics expert, a plan! gene-
tist, an entomologist and various other
specialities also will have to be asso-
worthwhile
research could be undertaken. Not
only will these specialists have to be
attached but also equipment with re-
gard to these various specialities’ will
have to attached for the purpose of
effective research work even with
reference to a single commodity,

Taking into account the availability
of research scientists in the fleld of
agriculture, it was pointed out that
we were short of these gpecialists
and, therefore, it would be almost im-
possible to have the specialists atta-
ched to each commodity research
work; particularly in the context of
scarcity of equipment, it would not be
possible for any single commodity
committee to have all the equipment
necessary for the purpose, locateg in
the institutes of research established
by these commodity committees and
India would not be able to afford
these equipment to be located thinly
in all these commodity committees
separately. Therefore, the recom-
mendation was that it should be

commeodity committees. Th
this matter of research was gone lnto
in a comprehensive manner, not only
with reference to the research In res-
pect of these commodities but also in
general with regard to agricultural
research in thg country. A commit=
tee was constituted in 1958 with some
American experts and others to re-
view this position. In their report
thev  categorically  stated that this
commodity approach with regard to
research  is quite out of date and it
has got to by a comprehensive app-
roach with regard to research; there-
fore, research, even in respect of these
commeodities, will have to be co-ordi-
nated with general research on agri-
culture.

In addition to that, a few other
points were brought out in that re-
port; for example, for the purpose of

possible for us to coordinate these
activities so that the specialists who
are already available could be made
the best use of with reference to
research work in a comprchensive
way In agricultural scicnces.

Another important seientific fact
was also brought out. It is not as if
any research work could be oriented
only to a particular commodity. When
we do research work particularly on
plant genetics, plant pathology and
various other factors relating to plant
development, various other factors
are thrown out which may not be
relevant to that commodity but which
might be relevant to other commodi-
ties; but, when research is oriented to
a particular commodity, all these
factors which might be very useful
for other commodities are just ignor-
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ed because they do not apply to this
particular commodity. Therefore,
there is a wastage of research work
when it is made with a specific
approach to a particular commodity.

Therefore, the recommendation of
the scientists was that it should be a
team work with reference to various
allied commodities and they should
1ake advantage of the varfous factors
which may be thrown up during this
research work, nol necessarily with
reference to a particular commodity
but with reference to their general
application tp agriculture sciences.
‘Therefore, the recommendation was
made in the report that research work
with regard to these commodities
should be undertaken under the ICAR
and co-ordinated and comprehensive
research institutions should be set
up so that full advantage could
be taken of by locating specialists
in the warious branches in these
institutions, by concentrating equip-
ments in these institutions and
also taking into account that work is
not done only with reference to any
one particular commodity but is done
in a comprehensive way so that fac-
tors which are thrown out may be
made use of for the benefit of a
whole set of commodities which might
be benefited by this work.

Then, this report was examined by
the Government and was gone into
in great detail. Later on, another
committee was  appointed in 1963
with mainly Indian scientists {o go
into the recommendations of the 1858
committee gnd indicate to the Gov-
ermment what sort of action should
be taken particularly with reference
'o the re-organlsation of agricultural
research work which the Government
thought was not making the headway
which it should make for the purpose
of developing agriculture in the coun-
try. That committec also went into
detail with regard to the research
work wh'+h is being done in the
<ountry with regard to these commo-
dities and also gencrally with regard
to agricultural sciences.

came to the conclusion that
in the light of the paucity of scientl-
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fic personnel available in this branch
—we have thinly spread out our re-
search work in the country with
regard to agricultural development—
and btcause they have been thinly
spread out with reference to commo-
dities or with reference to other ins-
titutions of agricultural research
work, it had not been possible to man
these institutions properly and to
equip them properly; therfeore, no
worthwhile results have b=en achlev-
ed. Therefore, on the basiz of the
1868 committee report the Govern-
ment examined the whole aspect of
agricultural rescarch work in the
country and took a decision to re-
organise the ICAR as a whole and
bring under it the entire research

work.
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The oné important step we took was
that instead of this research institu-
tion being headed by a regular admi-
nistrator, an ICS officer, we took a
decision that it should be headed by
a scientist of repute in the country
and 1 am glad that a scientist well

. kpown in the international world for

the work he had done particularly in
the fleld of wheat development hrs
been appointeq as the first Director
General of ICAR. The constitution
of ICAR has also been gone into and
we have re-organised it with a pur-
poseful executive body to supervise
the work of the ICAR. A decision has
been taken that all the research ins-
titutions which have been function'ng
under the Ministry of Food and Aeri-
culture—not under the ICAR; ICAR
was only assisting them by providing
some funds or giving some technical
direction—should be taken over by
the ICAR and they should be respon-
sible for the running of these Institu-
tions. Some of these institutions are
of national importance. I will have
to come before tha Parligment for
giving that national status to some of
these institutions. They will be the
LARI. the Indian Veterinarv
Research Institute in Izatnagar and
the National Dairy Research Tnstiutte.
There are three or four research ins-
titutes which may be recognised as of
nstional importance so that men of
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status could be associated with the
work there. For that, I will come
later before the Parliament for giving
that recognition.

What is important now is that the
1.C.AR, has taken over these insti-
tutions and the LC.AR, headed by
an eminent scientist, will be responsi-
ble for the running of these institu-
tions In addition to that, we have
also, in consultation with the State
Governments, now come to a decision
that instead of the States’ research
work being done away from the Cent-
ral research work, we should make a
coordinated approach,

Shri Ranga (Chittoor): You
them over.

Shri C. Bubramaniam: We have
mot taken them over. But whatever
work is undertaken will be done in
& coordinated manner instead the
work being done in the Stale research
laboratories independently of whay is
happening in the Central researcn
institutes. That is why a coordinated
approach is being made with regard
to rice development or wheat deve-
lopment or cotton development and
various other things. We have
already started research work in res-
pect of commodities in @ which  we
want immediate development. We
have a coordinated rice research pro-
gramme, we have a coordinated wheat
rescarch programme; we have a co-
and a coordinated research program-
ordinaled millets research programme
me for hybrid maize and various
other things. Even within a short
time, 1 am glad to announce to the
House that very beneficial results have
come out of this and we are able
to make headway with regard to the
introduction of thesg new high-yield-
ing warieties particularly in respect
of the six major corns which we have
chosen for development during the
Fourth Plan.

It is under these circumstances that
a decision waa taken that as far as
the research work is concerned, it
will have to come under the supervi-
sion of the 1.C.AR, which will make

take
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a coordinatcd and comprehensive
approach with regard o research.
It is on that basis that some of the
various research  institutions which
are being run in an isolated way by
these commodity commitlees have been
taken over and some others will be
taken over herealter afier getting
the concurrence of this House
and the 1L.C AR will be responsible
to see that they arc properly staffed
and they are properly equipped and
that a coordinateq and comprehen=
sive approach is made with regard
to the research work which would
be done in these committees, As far
as research is concerned we came (o
the conclusion that we have to get
away from this isolated single commo-
dity approach and that we have to
make a coordinated and comprehen-
sive approach.

Even then,
mittees were

these commodity com-

functionig as far as
development was concerned. The
development under the Constlution
became mainly the responsibility of
the State Governments. Therefore,
those developmental aclivities were
mainly looked after by the State Gov-
ernments. Then, we tried to find out
how these commedily committees
could play any rolg because they were
constituted for the purpose of deve-
lopmental work also. So, we said, let
them technically adwise the State
Governments for this purpose and tho
technical officers of these commo-
dity committiees have been making
some sort of supervision. But
my own impression was that they
were not making any impact on the
State Guvernments' work with regard
to development.

Again, with regard to marketing,
even from the very beginning, these
rommodity committees could nol make
any effort in the matter of marketing
because that had to be undertaken
by the various marketing committees
and with regard to the export com-
modities, the Commerce Ministry
became responsible for it. Therefore,
whatever work was being done in the
matter of marketing had to be dame
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by other cooperative agencies and ins-
tutions under the Commerce Ministry.
That is why in all the three sectors in
which they had to function thelr func-
tions became restricted ang that is
why we came lo the conclusion that,
research work being undertaken by
the 1.CAR. hereafter these com-
mpdity committecs would not have
any useful work to do. But still we
thought it necssary to associale these
interests particularly with regard to
the development of these commodities
<«ven though the research work might
be under the L.C.A.R. Therefore. we
are now taking away the other func-
tions but for the purpose of guiding
and advising the Government, we are
constituting for these commodities
what we call the Development Council
with the growers' interests represent-
ed in it, the Parliament being repre-
sented in it and the other interests
also which are interested in the
marketing, etc. being represented in
it so that it may advise the Govern-
ment and indicate on what lines the
action would be necessary. As far as
the advisory capacily is concerned, it
would be done hereafter by a Deve-
lopment Couneil which will be con-
stituted by the Government under

KARTIKA 28, 1887 (SAKA)
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Shri C. Subramanlam: They are no
longer existing now, They ha
already passed a resolution . . .

Shri Ranga; By the officials only.

Shri €. Subramaniam: Most of
them, as a matter of fact, were non-
officials coming from outside. What
is the use of our own functioning on
the Committee here? That is the
greater justification for the abolition
of these Committees.

With regard to other two commit-
tees, the Government have the power
to dissolve them by a mere notifica-
tion. But these two Committees
require the concurrence of the Lok
Sabha for their abolition. That is
why I have come before the House

Sir, 1 am sure all the aspects will
be taken into consideration by, the
House and 1 hope I would get the
concurrence of the House in view of
the explanations I have given with
regard to the functioning of these

the executive orders and they 1d
look after this work,

This, in short, is the purpose with
which I am ecoming before the Par-
liament for getting its concurrence.
1 am secking the concurrence of the
Lok Sabha for two Committees. With
regard to the five Commiltees which
have been registered under the
Sacirties Act, it is open to the Com-
mittees themselves tn assemble and
pass a resolution dissolving the com-
mittees. Those five Commitiees are:
the Indian Central Jute Committee,
the Central Tobacco Committee, the
Arecanut Committee, the Sugarcane
Committee and the Spices and
Cashewnut Committee, They have
met in their committees and by @&
resolution they have dissolved them-
selves. ‘Therefore, no further action
i® necessary as far as those five Com-
mittees are concerned.

dity ittees. 1 may tell
the House that T myself was associat-
od with one of these committees for
sametime and at a later stage as the
Vice Presid of that ittee also,
that ig, the Indian Central Tobacco
Committee and 1 knew, to a certain
extent, how  that Commiltes was
functioning. That is also one of the
reasons why T readily accepted the
recommendation  that was made, 1
hope the House would give concur-
rence io this

Mr. Deputy-Speaker: Motion mov-

ed:

(i} "Whereas section 17 of the
Ind'an Coconut Committee Act, 1944,
(10 of 1944), empowers the Central
Government to declare, with the pre-
vious approval of the House of the
People and by Notification In the
Official Gazette, that with effect from
such date ag may be specified in the
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[Mr. Deputy-Speaker]
notification, the Indian Coconut Com-
mittec constituted under that Act
shall be dissolved;

And whereas the Central Gowvern-
ment is of the opinion that a decla-
ration to the above effect should be
made as in the draft notification an-
nexed hereto;

And whe eas this House after con-
sidering thre said drafy notification
and the views expressed in support
thereof on behalf of the Cen'ral Gov-
ernment is of the opinion that the
previous approval of this House to
the declaration proposed in the draft
notification should be accorded;

Now, therefore, in pursuance of
section 17 of the Indian Coconut
Committee Act, 1044 (10 of 1044),
this House accords its approval to the
draft notification containing the afore-
said declaration.

ANNEXURE
Draft Notification

In exercise of the powers coaferred
by section 17 of the Indian Coconut
Committee Act, 1044 (10 of 1044), the
Central Government, with the pre-
vious epproval of the House of the
People, hereby declares that with
effect from 1st April, 1966, the Indian
Coconut Committee constituted under
that Act shal]l be dissolved.”

(i) “Whereas section 18 of the
Indian Oilseeds Commitiee Act, 1946
(9 of 1946), empowers the Central
Governmeny, to declare, with the pre-
vious approval of the House of the
People and by notification in the
Official Gazette, that with effect from
such date as may be specified in the
notification, the Indian Central Oil-
seeds Committee constituted under
that Act shall be dissolved;

And whereas the Ceniral Govern-
ment ig of the opinlon that g declara-
tion to the above effect should be madg
as in the draft notification annexed
here'o;
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And whereas this House after consi-
dering the said draft notification and
thg views expressed in support there-
of on behalf of the Central Govern-
ment is of the opinion that the pre-
vious approval of this House to the
declaration proposed in  the draft
notification ghould be accorded;

Now. therefore, in pursuance of
section 16 of the Indian Oilsceds
Committee Act, 1946 (9 of 1948), this
House accords Its approval to the
draft no'ification containing the afore-
said declaration.

ANNEXURE
Draft Notification

In Exercise of the powerg confer-
red by section 18 of the Indian Oil-
seeds Commiltee Act, 1046 (9 of
1046), the Central Government, with
the previoug approval of the House of .
the People, hereby eclares that with
effect from 1st April, 1086, the Indian
Central Ollseeds Committee consti-
tuted under that Act shall be
dissolved.” 4

Shri Ranga: Mr. Deputy-Speaker,
Sir, the Minister has come with a
mercy pelition to ask this House o
join him in the murder that he has
committed over all these commodity
committees. T am not prepared o
excuse this murderer. He cannot
really feel proud of this achievmen'.
If he has got any pther achievement
to his eredit. well, I can only wish
him good luck. But so far as thiz
proposa] is concerned, in his private
counsels with himself, I hope he
would have the decency to regret the
decision that he has been obliged to
take in regard to this,

My hon. friend said that he had
some experience of the Indian Cen-
tral Tobacco Committee and thap his
experience has perauaded him to agree
with these American experts as we'l
as Indian experts, in regard to this
matter. 1 do ne' know what sort of
expe icnce he has had, whether he
had it after hg became the Minlster
or before he became the Minister,
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Shri C. Subramanlam: As a Minis-
ter 1 cannot be there,

Shri Ranga: So, it was before he
became the Minister. Certainly, it
did not give him much authority and
that must have been one of the rea-
sons which persuaded him to seek this
Ministership as well as thay Minister-
ship there.

Sir, there is no power in these com-
mittees bui they certainly have some
functions ag my hon, friend was good
enough to say, if not many functions.
1 had the opportunity of playing my
role in giving shape to the Oilseeds
Commitltee Act. That Bill was here
before the Central Legislature, the
Parliament......

Mr. Deputy-Speaker: You were the
Vice President of the Ollseeds Com-
mittee.

Shri Ranga: Then, 1 was in several
other Commodity Committees also.

I was one of those members who
were unwilling to agree with the then
British Government ip ils proposal to
levy a wseparaie cess on all these
growers in order to find funds for
these Committees, Nevertheless, [
welcomed the establishment of those
Committees because 1 thought that
they would function as miniature Par-
liaments so far as growers, traders
and other peoplé who were interest-
ed in the social economy connected
with every one of these crops, were
concerned. They certainly have func-
tioned as miniature Parliaments. This
Parliament, both the Houses, has been
very adequately represented on many
of these Committees. I became the
founder Vice-President of the Oil-
seeds Committee. For five years I
co-operated with the then President,
Shri Datar Singh, in laying the foun-
dation for the scope, ambit and
cffectivencss of the work of that oar-
Yicu'ar Committee and I was gald to
be told in those davs that we set an
examnle for several oth~r Committces
that have come into existence subse-
quentlv. They have dcne googd work
and T do noy know why my  hon.
friend as well as the scientists have
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come to the other view., What wa=
it that the Committees were expected
to do excepting the Indian  Central
Cotton Committee gnd the Sugarcane
Commit'ee? So far gs the Oilseeds
Committee js concerned, it was not
expected to maintain gny Research
Institute. If they found this reaso..
i.e., 10 co-ordinate all these Researcn
Institu'es, that certainly cannot be
the reason for abolishing the Oilsveds
Committee because it has not estab-
lished any Central Research Institute.

2918

The secongd thing is: where are they
to get the research done from? So far
as this Committee is concerned, it was
distributing the funds just as the ICAR
is expected to distribute funds in
future. The ICAR had been distributing
funds in the past also and it was dis-
tributing these funds on the basis of the
schemes that were evolved and deve-
loped by the various Research Institutes
in different States as well as at the
Centre and also by thg State Govern-
ments themselves. But its develop-
mental function lay in this that, who-
ever was in charge of this Committee
used to go round the States ang in-
duce those research workers as well
the Directors of Agriculture and
Ministers of Agriculiure to take up
new problems for rescarch and then
usk for grants; then they would pass
the scehmes here in the Commiltee,
provide funds and place them at their
disposal. Tt was in that way an ini-
thator: it used to help them to deve-
lop: it used to place funds at their
disposal and see to it that these funds
were properly made use of. This is
exactly the function that the ICAR
has been discharging for the past
thirty vears. ie. ever since it has
come into existence. I do not know
what additional. wonderful, heavenly,
new function that he is going to con-
fer on the ICAR which these Commo-
dity Committees have not been dif-
charging till now.

Thirdly, in that rase why ghould
ther. be thes. Commilters at all in
addition to the ICAR Tt was after the
ICAR had been functioning for a large
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number of years that thesp Com-
mittecg had been found to be neces-
sary. That was because the ICAR
was not able to give sufficient atten-
tion to the wvarious developmental
activilies that were neecded in ordet
to develop research, marketing and
also growing of the crops. It was
when the ICAR was functioning that
these Committees were broughy into
existence in order to supplement the
wo'k of the ICAR. On the ICAR,
agriculturists are not sufficiently re-
presented; trade umion interestg are
not sufficiently Tepresented; scicntis's
are certainly represented and much
more 50 the Government and the gov-
ernmental agencies. Thay is exactly
the reason why these

Committees, on the pleading of the
Minister und the assurances of his sub-
ordinates, simply decided to liquidate
themselves. T cannot congratulate
him on thay agchievement. They had
no other choice; therefore, they liqui-
dated themselves.

Dr. M. 8. Aney: They committeed
sulcide.

Shri Ranga: An ukase was issued
and they liquidated themselves.
Here on these Committees, peasants
are represented; especially on the
Oi'seeds Committee, agriculturists
have been represented by a majority;
I saw to It that they were represen-
teg in a majority and that was g rea-
son why, in those days, those who
were responsible for the formation of
those Committees used to hail me as
the father of the Committee. What
ig it my hon. friend is going to do?
In their place he iz going to lave
Development Councils. What are they
going to do? Whom are they going
to repesent? If they are going to
represent the very same interests, why
rhould b earlier ones by repliced at
all? 1f, on the other hand, he wants
t0 denigrade the preseny set wun, 1
condemn the Ministry for their gpame.
They say they want to co-ordinate
all these Research Institutes.  All
aredit to the decision my hon. friend
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has made—I am subject to correction
—in appointing as the first Director-
Genera] Dr, Pal. He is one of those
few scienlists who have distinguished
themse.ves all over the worlg and
also in our country, not only through
his rescarches but also through his
ability for organisational work and
fo; managing people, keeping them
to gether in good humour and getting
the best possible work, he has dis-
tinguished himself. Thay is the only
poin' the hon. Minister has goy in
his favour.

Is there any reason why these Com-
modity Committees should be gbolish-
ed. I do not want the ICAR to be
abolishred. but certainly I do not want
these Commodily Commitiees to be
abolished. They have done good
work. So far as Oilseeds Commi'tee
is concerned, there is what is known
as village ghani industry. It was this
Committee which took the initiative
in appointing a Committee to go round
the whole country and make recom-
mendations for the development of
co-operatives among these oil ghani
workers; there were about 4 millions
of them. It was this Committee
which initiated researches into gll the
various edible and pon-edibe oils.
It was this Committee which gave a
fillip to what is known as solvent ex-
traction Industry in thig country and
so many other things can also be
snid. What is the crime it has com-
mitted? It has allowed, from the very
baginning, its Chairman to be one of
tre nominees of the Government.
First of all, it was the President of
the ICAR, I think, ang later one of
the Secretaries. He had full autho-
rity: the Vice-President was onlv his
edviser; it was this Secretary who
used to do the work and lay down
the law. If any failure had been
naticed anywhere, jt was due to their
Secretaries and not due to anvhody
else. If any success has been achiev-
ed, it was due to their Secretary as
well nz the Committee 85 8 whole.
It did one thing, ie., to go on arcu-
mulating money as it was coming
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from. the cesses; Wha were contri-
buting ¢ire cessas? The: people them-
selves .were contmibuting:  Simileriy
vanous other people also were cam-
tributing according to their Aocia
Government, in all conscience, should
have placed al| thip momey fram out
of the General Revenues. Instead
of doing that, it has ewtracted this
money from the peasants themselves
and other interests and then the
Finance Ministry ge weil as the Minis-
try of Food & Agriculture would not
sllow tham o apend that money in
the manner in which they wantad to
spend. 80 much money has come to
be geccumuimted. I think ther, s
nearly & crore of rupeed (o the credit
of the Ollseedy Committee—] am sub-
ject to correction. Why is it that
money has been allowed to be accu-
mulated in that manner nstead of
being spent on various research
schemes. It was fault of the Govern-
ment and not the fault of the Com=
mittee at all, The Committse has
been asking for freedom to spend thve
moncy on more and more researches,
to be carried out not in its Research
Institute or anything of that kind but
in all the varous Research Institutes
My hon. friend says that there is
dearth of experts in this country,
dearth of equipment, and, therefore,
we cannot be having separate Instj-
tutes or separate Committees and so
on. We have never made any such
requests. Tf we hag an entomologiral
enquiry. we used to send it up to the
Indian Agricwtural Research Institute;
if we wanted an agronomical study
to be undertaken, we used to send it
to the concerned expery there. Now
‘all those expars are functioning
-wherever they are; they can do work
not on one commodity, but on any
mumber of commodities. Adter all,
they are specialisty and those specia-
Twts are not being disturbed ap an.
In which other better way sre Gov-
ermment going o male use of these
erientists hepsefter? They have not
given us any additionsl information
#t o1l on thiz point. Therefors, thare.
is sbeolutely no justifiostion for thelr
oiairn that they are golag o make
be'ter use of the raw materials of
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equipment and of the sciendists, Al
that is going to happen is that thay.
are going to mispppropriale the sccur
mulated funds of these commitieas,
the funds that have been contributed
by the concerned interests. Gavern-
ment have not told us what they are
going:to do with all thase accumula-
ted funds. Are they going to utise
these accumulated fuads for ‘he spe-
cial purpose of geveloping those very
same cummodities or are they going
to merge them w.th the general re-
venues? 1 would like Government
to give us some information on the
point.
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I am afraid that the offence i
against some vice-president of some
pardloulsr committes which was not
toging their line, and, therefore, Gav-
ernment have decided that these com-
miktees must go. A great Moghul has
made up hiz mind and the suborii-
nate Moghuls have dittoed it and they
have passed their orde.s. Now, 1 am
told that they are having second
thoughts smong themselves. Thetr
conscience is pricking them because
they have made such a big mess of
it by telling all these commitlees
tha! they ghould go out of existence.
At the same time, they are now find-
ing that there is need to provide for
some development councils in place
of the earlier commuodily committess
and they are going, therefoce, to est-
tablish development councils. There-
fore, there is not going to be anv aco-
nomy go far as travelling gllowances
etc. are concerned.

Now, what are these development
councils going to do? In gddition to
what was being done in the past by
thete commodity committees, may [
know wiat gdditiona) work is going
to be done by the development coun-
citst Government say that thoee
commitieess have not functioneq very
effoctively in regurd’ o marketing.
At the same time they my thst we
should be satisfled with whalever the
Commerce Ministry wou'd be doing
in vegand 40 exp ot and
other tirings.
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It was given to us to have the pri-
vilege ot taking the Government to
task for the manner jp which they
were distributing the export licences
ang impory licences as between estab-
lished traders, new traders, old
traders etc. Om  these commodity
committees we saw to it that the new
traders were given the opportunity,
and that the peasants themselv:s
were given the opportunity, their Co-
operatives were also given the oppor-

tunity. In which other way
would it ever be possible for
any other organisation not excluding
these development councils,

to take the Commerce Ministry to
task and tell them how they should
deal with these exporters and impor-
ters in an equitable manner gs bet-
ween the established people, the
peop’'e at the coastal areas, the people
in the rural areas gnd the people in
the areas where the erops are being
grown &ngd exploited? In view of
these things, I consider it a heinous
thing on the part of Government to
have come to this conclusion.

I wish to tell you aslso that Gov-
ernment are not going to achieve any
economy either in money or in the
use of scientific personnel or scienti-
fic equipment. Further, they are not
going o be rid of these committecs
even. For, they are golng to cieate
new commiltees which would be less
representative of the growers and
even, much lesg representative of this
House; they are going to have coun-
ci's which would not be able to
either function satisfactorily or advise
the Food and Agriculture Ministry or
the Commerce Ministry or the Indus-
try Ministry satisfactorily. So. I re-
fuse to agree with the hon. Minister
when he asks us to ggree with him
to destroy these committees.

I wish to place on record my ap-
preciation of the work of all the
vicr-presidents and the presidents of
these committees ever gince they have
been pstablished and gll those gcien-
tists who had been called from the
State Departments of Agricu'ture as
well as from the Centre to help these
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commitiees to discharge their duties
and help the growers ag well ag tra-
ders. I sincerely hope that Govern-
ment would not have to come to this
House later on to express their regret
over the decision that they are making
and over the failure that they will
have to meet with through the mea-
sureg that they are now pushing
through in this House.

8hri 8. C. Bamanta (Tamluk): The
hon, Minister has said that there are
nineg commodily commitiees in  his
Ministry. We also know that thee
are several commodity committees
under the Ministry of Commerce or
the Ministry of Industry. Firsy of
all, T would like to know from the
hon. Minister whethrer those com-
mittees which are in other Ministries
are also going to be dissolved. The
Commerce Ministry or the Industry
Ministry has got the Tea Board, the
Rubber Board, the Coffer Board, the
Coir Board, the All Indjs Handioom
Board, the All India Handicrafis
Board and other such bodics, As re-
gards the commodity committees in
his Minis'ry, which are nire in pum-
ber, the hon, Lliaister of Food and
Agriculture has told us that they
would be dissolved and they gre going
to be dissolved

I happened (o be a member of the
Central Jute Commitiee which has
already been dissolved. It was a
statutory body, and we as the mem-
bers of that statutory body gave our
consent to dissolving it. But my grie-
vance was thay we were not info. med
of it

Now, what are the reasons for the
dissolution of these commitiees? The
hon. Minister has explained to us the
lack of research as one of the reasons.
I would submit that let research work
®o; in the Acls you will find the
purposes for which these bodies were
created: they were created for the
imorovement ang development and
cultivation, and marketing and uti'i-
sation of the commodity. That was:
the function of the Coconut Com-
mittee. If that be 0, research comes
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only later in the body of the Act
Since the object is not research main-
ly, I would submit that you can take
away rescarch, and there will be no
barm because of that. What about
cultivation? Cultivation is the main
thing. We have to consider what
these commodity committees have
done in the matter of cultivation, how
the growers have improve their cul-
t'vation, and how incentives have
been given by them to the growers.
We know that several of these Acis
were brought up here for amendment
in order to provide for representation
to Memberg of Legislatures so that
they could try to improve the agri-
eultural conditions in the country. If
we review the five Acts under which
thesg five commeodity committees were
formed. we find that earlier there was
no represertation for Lok Sabha or
Rajya Sabha or the local Legislatures
in those bodies, but such representa-
tion was provided later on. Will the
hon. Minister be kind enough ig let
us know whether the development
council which he is going (o form
will be a gimilar body or g much
amaller body? You will ba astonished
to hear that no member of a legis-
lature would be therc. I had tabled
a question whether in the develop-
ment councils proposed to be set up
in the future in lieu of these com-
modity commitiees, representation
would be given to the members of the
Leg slatures also. The answer is that
in the first development council, how-
ever, the non-official members will be
those of the erstwhile and existing
commodity  committees including
Members of legislatu~e, who would
all be taken as members. But in the
miniature development enmmittee
which was there with the jute com-
mittee, there was no Member of
Parliament at all. Now. thev have

tried to take some members of the -

lemislatures also. That Is good. But
would that suffice? Will the cultiva-
tion of tea, coconut. oilseeds, areca-
nut, jute and sugarcane Improve
in the country if the growers are not
gfiven that much incentive which they
were getting befo-e?

As regards jute, better cultivation is
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most essential because wg are not get-
ting jute from Pakistan, we have to
produce our raw materisl ourseives
We were doing our best, but now the-
Committeg is gone, incentive iz gone,
When the Committee was in existence,
at least twice & year we met and
considered all the difficulties faced by
the cultivators and gave some redress.
But now who is to look after them?
There are minute things which should
be looked into for the better cultiva-
tion of jute. Jute is earning foreizm
exchange for us. Here I would like
1o know how jute which earns foreign
exchange can come ynder the Food and
Agriculture Ministry whereas as tea,
rubber, coffee etc. are under the Com=-
merce Ministry. 1 cannot understand
the logic behind this division of theae
committees or subjects. How can juts
come under the Food and Agricuituie
Ministry? Some commedities gre
under the Commerce Ministry and
some under the Food and Agriculture
Minist-y. This should be gettled
The Minister cannot say thet I re-
present the Food and Agriculture
Ministry and I shall give explaiation
about the activities of that Ministry".
He iz a membwr of thy Cabinet with
joint responsibility. He has to explain
to the House why such things are hnp-
pening. Are not these things being
noticed by Government?  Jute wi'l be
on this side, tea will be on the ther
side. How Is it happening?

As regards resea-ch work, perso-
nally, being associated with some of
the commodities. 1 know that research
work is not being done we]l. Se
rescarch at a place by a higher body
should be done. There I hnve no
objection. But as regards the other
things, for which these commities
were formed. they should be looked
into by some body. Let the rescarch
wo-k be handled by the ICAR: the
rest should bs under some commiltee,
not such s small development roun-
cil where growers' represcniatives
will not find a place to the extent
they should. In many such things, 1
find provision mad~ for 14, 18 growers’
representatives from different States.
They cannot he sccommodated Im

" these small development councils.



8537 Indian Coconmt

“{Shri S. C. Samanta)

. Therpalore, L would request the hon.
Ministe: te recons.der the thing about
copsidering the problems of better
cultivation and other things by some
Wody; as regards the research side,
k have no objection to the arrange-
ment proposed, that is, giving it over
w the ICAR.

' Bhrl Vasudevan Nalr (Ambala-
puzha): I am one with both the hon.
Members who preceded me. The hon.
Minister has taken shelter behind
expects. Our disadvantage is that we
are not experts. So perhaps the
Minister may think that he can
get away with his  arguments by
repeating what the experts—may be
American, may be Indian, may be
from any o'her country—have said in

some reports submitted to Govern-
ment.

I will mainly concentrate on one of
these committees, the Central Coconut
Commitlee because, although I am not
an expert, I come from the land of
coconuts, Keral, On this particuar
{ssue, we are a little agitated. Our
people are to a greal cxtent, concern-
ed about this. I will just refer to a
memorandum  submitted to Govern-
ment quite a few months ago by scve-
ral members of the Central Coconut
Committee.

There are signalorips to that, of
wmhom 4 are MPs. As far as 1 can
upderstand, all the fouc Members are
very prominent leaders of the ruling
party itself; so there is absolutely no
question of any poiitics here. It is
not as il we are opposing the Motion
because we are in the Opposition. But
I' am sorry 1o say that the Minisler
and Government could not give suffi-
glent consideration to a memorandum
spbmitted by people with knowledge,

le who rome from areas where
coconut is cultivated on a large scale.

_As far as 1 could see, most of our
dpily papers, very influential papers—
most of them—have come out with
egitoria's roundly condemning the
move here at Delhi to wind up the
Central Coconut Committee. When 1

NOVEMBEER 19, 1965

and Indian
Central Qilseeds
Committees (Res.)

2038

spomit  abowt this, ] may be excused
because as I said, this is a crop which
is. the life-giving crop, I should say,
for almost the entire people of our
State. 70 pe. cent of the coconut pro=
duced in the country is in our Btate. I
think there will not be a single house- -
held or family which is not concern-
ed with this, because every family is
depending so much on this. This was
the time for Government to take steps
to strengthen this Committee which
has been in existence since 1945, for
the last 20 years. Government did
not have to spend anything on this
Committee because it exists on the
cess collected in the mills which are
crushing the copra.

There was some argument put for-
ward in the beginning that this is a
move for economy. There was no
substance in that. As I said, this was
the time to strengthen this Committee
because actually this cultivation is
passing through a very serious crisis,
In spite of all that the Committee hus
done, in spite of all that the State
Government or the Cent al Govern-
ment are supposed to have done for
the improvement of thi=, for the deve-
lopment, markcting a.ad research and
all that, the situation is that this parti-
cular crop is facing a very serious
cris’'s. Already nearly a lakh of acres
of this c.op are affected by different
kinds of diseases. T million trees are
almost ruined and many million more
are under attack by root diseases,
leaf diseases and other kinds of
digeases. The Minister is nodding his
head because he perhaps thinks that
h's_agtion in taking the rescarch as-
pect from the Commitiee to the ICAR
will meet this problem. On  that
particular point, I am aiso in a mood
to accept the suggestion of my hon
f iend, Shri S manta. I am not an
emﬂﬂﬂmisw&u!mm
on the problem of research to help
this orep, the ICAR ean do something
much mare wonderful, of course, I am
prepared for that experiment. But
my point is that that is ne justification
for winding up this Committee, be=
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cause, as my hon. friend pointed out
very cor:ecily, this Committee, when
it was constituted in 1945, had before
it certain objects, certain aims, which
werp primarily concerned with the
development of this particular culti-
vation. It was during the British
days, and even they had a perspective
for the development of this pacticulsr
erop.

H hrs.

1 am not particularly satisfled with
the work of this Committec, there are
many drawbacks, and actually this
Committee ought to be strengthened
much more, théy should be given much
more funds, much more powers. Dur-
ing these 20 years the crop has increas.
ed by nearly 45 per cent, and we are
mow producing annually 500 crores of
cocoanuts in this country, but  still
every  year we are importing
cocoanut oil and copra worth Rs 10
ert-¢s from Ceylon, Malaya and Phi-
lippines. So, every effort should be
made to develop the cultivation of
coroanuts in the homeland of cocoa=
nuts, Kerala, itself and in many other
Btates including that of the Minister.
He himself knows that his Stale comes
second among the six States in India
which have taken to coco'nut culti-
wation. So, instead of helping this
Committes, strengthening it to get
over these difficulties, the Minister is
now winding it up, and he himself is
not taking up the responsibility in any
way for the development of this crop.
That is mv main point. He says that
the State Governments arc there, but
an agenev in between the Central
Government and the State Govern-
ment_ a lialson.—fo- example, there
were cells of research that you may
conduect in a co-ordinuted manner or
in anv monner in the TCAR—is murh
more needed today thanp st any time
before

Of course, there is @ hait that is
given to us, an advisory commitce, a
development council. I do not consi-
der it anvthing more than a bait. Be-
cause there was so muoch of protest
and agitation by the public against the
winding up of this Committee, they
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are coming out with Lhis proposal of &
development council. 1t s going te
be & bogus o ganisation. Pleave do
hol waste money aver sush committesy
for God's sake. $o, what you shoutd
do is to strengthen this Committee M
teast to ook after these two sides of
development and marketing.
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As far as development is concerned,
I do not have time to go into detaily,
but 3o much of work has to be done
Credit should be given to this Com-
mittee for their efforts in the last M8
years. They started iots of nurseries,
and 84 lakhs of seedlings were distri-
buted among the cultivators, which M
not a amall matter. Actually, the
main drawback eof our cocomnut culti-
valion is that it is thoroughly unme
cientific. People had some seedlings
somewhere which were rotten, nothing
came out. It will be very interesting
to you also to know that our cocoanwt
production compared to any othar
tountry in the world s very meagra
1 have some siatistics with me. In
Kerala, which is the lard of cocoanuts,
weé produce per ireé on an averafge
30 nuts per annum. Of course, Mad-
ras is much belter compared to Kera-
la, and even there it is not more thaa
60 nuts per ysar per lree, while you
should know that in  Fhilippines ths
average is 200 per tree per year. Why
does it happen? Not  bezause uur
people are not  dong their best e
grow, but hecause they do not have
the money, the manure, good seeds
and all these things with 'hem.

Sume little work was done by this
Committee through its nurseriey. Thay
distributed 1327 lakhs of seed nuts
to neighbouring States mainly  from
Kerala. Then, as far as this pest con-
trul is concerned, fight against lesl
dsease and root diseas, is concerned,
some littie effort  wax  made Of
eourse, it was not at all satefuctory
When Dr. Rern Subhag Sinch wax in
charge of this particular Jepartment
we were happy that, although he
comes fraom Bihar, he wai taking »
lot of personal interest. We had ask-
erd many questions on the floor of the
Mouse, and he himse]l took patns to
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Lonsult some of the experts {n FAO
About this particular problem, and
#ome. research -work was also being
started. Even as far as research is
woncerned, although 1 do not want to
contes! it because I am not an expert,
my fear is that this ICAR, which is
& very high'y centralised body, will
®ot to able to give sufficient attention
o the peculiar problems of particular
«rops, - Unless Government takes care
wgainst this kind of difficulty, even
research may end in fallure, with all
your good intentions, but leave that
dlone. But about ‘development, my
main point is that there is every need,
every justification, for the continuance
of a Halson agency.

1 do no know what use it is our
making speeches here, because the
Minister has made up his mind, Gov-
ernment has made up its mind. They
have got a majority, and in gpite of
good friendy like Shri Samanta who
are unhappy-about this resolution, it
will be passed by this House. The
Minister has takep time till 1st April,
1966. I would request him to bestow
consideration on this problem during
this period and see whether an agency
capable of dealing with the problems
‘ot development, of extension and of
marketing, an effective agency can be
established.

The Minister should please excuse
me for fee!ing worried over this pro-
b.em because I am coming from a
people who today are getting some
kind of help from this Committee and
{ts various agencies in our State.

Shri C. Subramaniam: You are
mtisfled with that?

Bhrl Vasudevan Nalr: T am not, T
made It very clear, and that is wuy
1 wanted more strengthening of this
institution. If T were satisfied, of
course that would not have been ny
position.

. Apiu-the Minister wili excuse me
for sounding u note like this becauwse
™is ls our life problem and others also
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should be concerned about it. I may
tell him that Kerala lives if cocoanut
lives, Kerala dies if cocoanut dies. So,
on this particular ~Jquestion of the
cocoanut, its development and its fu-
ture, T would like the Minister to
give serious consideration to the ques-
tion of maintaining an institution
capable of taking care of the interesls
of cocoanut cultivators in Kerala and
in other parts of India.

. Shrl A 8. Alva (Mangalore):
Some of the arguments put forward Ly
Shri Vasudevan Nair are really sound,
but, as the Minister remarked, ths
scientific and research aspects of these
agricultural products have been taken
over by ICAR, and there is absolute
necessity for it at this stage because
we have been following the traditional
methods of cultivation not oniy
cocoanul but also in other commoudi-
ties and have not cared much for lhe
research aspect of it. Generally,
when there are pesis o. other kinds
of discases, they wipe away the Lrecs
and cause lot of havoc. We have not
bestowed much attention on this. As
a matter of fact, these committecs
were also entrusted with the aspect
of rescarch till now. All that has been
taken over by ICAR now, but in mar-
keting and development of these come
modities, the advice of the new Cow-
mittee will be available.

Our agriculturists are paying great
attention to these diffe;ent kinds cf
commodities and they are also try.ng
to invest money, espccially in cocoa=
nut, arecanut ete. As such, a popular
clement, especially these who are well
worsed with and have got an intorest
in these commodities, must also be
associated, in the matter of Develop-
ment of Marketing. While constitut-
ing the development committee, gov-
ernment should consider, irrespective
of whether one is a member of 8
legislature or not, only those perscrs
who have got real stake in that and
know something of the subject. The
committee should also be strengthen-
ed; it should not merely be an advi-
sory body which aits for ong
half day or two hall’ days
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in a year but it should actively con-
sider these aspects on marketing and
development.  If that is done, I do
not think that there can be any
serious objecton to abolish the pre-
eent commlittees. On these grouns,
1 support the resolution,

Shri Igbal Singh (Ferozepur): Mr.
Deputy-Speaker, these committees
were multi-purpose committees look-
ing after not only research but deve-
lopment and marketing also. It
seems that the other similar com-
‘mittees are also_ going to be abolish-
ed. Now, research is more or less
a matter for the scientists and there
cannot be two opinions whether it i8
looked after by the ICAR or these

_ committees. But with regard to the
‘other aspects, I should say that these
committees are doing useful work
These were actually forums where the
growers actually ventilate thcir grie-
vances against the administration or
the research worker, where they can
say whether the research results were
In rea’ity as were claimed by the
-selentific workers as put to test In
the fields. Everything may be exag-
gerated and scientists are no excep-
tion; so' the results of science have
also to be put to test in the flelds by
the growers and peasants, Apart
from fthat, 1 do not think jt is correct

to take o deciston like this in respect
and marketing

of the development
sides. These committees were do'ng
useful work. Some cess was levied.
Now you are going to repeal that ccss
and create a sort of a small com-
mittee in the big agricultural depart-
ment. In these commitiees we can
say aboul the price, that peasants are
getting a lower price. Now, s: a
peasant where should I go to say that
or if 7 have some othe- grievance
against the research worker? The
deve'opment council will be a small
committee.  Will the people coming
into that committee will be on their
own right or thev will be the choice
of the Central Government or the

.agricultural department or the State.

Governmient. 1f the pes<ant s nomi-
natgd by the State - Covernment or
this Parliament nominates some per-

- mittces wag

mnot in an emotional way.
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sons and if it is only a small com-
mittee of the ugricultura] department
it will not serve much purpose be-
cause the problem of marketing and
development is important. We have
got no objection for the research.side
being taken out given to that com=
mittee but there must be some forum
to speak about the confrontation of
the results of research with the actual
user. Whether this is_going 1o be a
good forum for this will have to bas
seen in the future. But I feel that
the development council will. not
commangd such respect and d gnity as
those committeeg some of which have
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- got a history of 40 ycars behind them.
- Their decisions are respected by the

present Minister but how can we ex-
pect that the same position will con-
tinue in the fu'ure also? Where 13
the forum to gpeak about the market-
Ing p-ob'ems, about the prices, about
the medium industry or vther indus-
tries which are based on agriculiure?
In my view the present set up of com-
much better than the
new set up which is coming. But
history will be the judge whether the
Food Minister wos carreet -in doing
this. What we want js a place where
the pemsant capn come and thrash out
his problems in a really rational way,
m ex-
perts, administrators and the growers
and the middlemrn should all sit and
discuss, together the problems and

solve them. That is my npaint. If
these committrea are abnlished., |
-think that point will mnot he looked

into. That is what 1 wanted to say.
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g e wArH g1, “few we §
aft T, W @ e
& e o 8, whep ey $
T ? cafwr of o ard o T

fawar 1| W TEC wET & geed
& W aga w~e W fwar mam g

o PoUrd ¥ wgr o § fe dex

*“Uncertainty of career pros-
pects in -agricultural  research
tends to be aggravated by the
témporary nature of the granis
made by the Indien Council of
Agricultural  Research  (ICAR),
the Commodity Committees df
the Government Plen Schemen,
under which much of the
research jn some States is done
‘We were assured that in practice
stientists seldom find thermmilves
out of work because of the termi-
pation of the grant, If one grant
is not renewed, they will be em-
ployed under another. Neverthe-
less, we feel that temporary
grants a¥e o often being given
where comtinuous support is re-
quired for development of long-
term prograrmimes. end that the
wystem W ussstisactory, from the
point of view of the temporary

and Indian
“ Centrai GHseeds
Committees (Res.)

smployee who tends to become
pre-occupied with the searuh ¥dr
an establisheg post to the detri-
ment of hig research"
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g fear g

w‘-ef'ri'iwaiwmtn
. H‘Eﬁﬁmﬁ ¥E WV W YT
‘nmr &wﬁﬁm T g

v Shrl C. Bubrlmtnl' Sir, may 1
" make a request that this subjecl may

‘be taken up the week after the next,
“'on the 29th, because' I would not be
‘ here throughout the next week.

Mr. Depuu-s:pul.el A few words
.. may be said.

_ 'Shri C. Subramanlam: I thought
™ ‘many other relwmt points may Ix
raised.

Mr. Deputy-Speaker: If the House
has no objection, this subject will be

taken up on the 26th, because he
will not be here next week.

Some hon, Members: Yes.

Mr. Deputy-Speaker; All right.
' “The House will now take up non-
-official business. '
—

ol L
1430 hre

;ICOMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-THIRD REPORT

Shri Hem Baj (Kangra): I beg to
move:

*That this House agrces with
the Seventy-third Report of the
Committee on Private Members'
Bi.ls anq Resolutions prezented to
the House on the 15th Novem-

' ber, 1965."

* Mr, Dmly-Smkﬁr. The questlon
-
“That this House agrees with

the Seventy-third Report of the
Committee on Private Members"

PH.B. Comm. KARTIKA 28, 1887 (SARR)

Bills Introduced 2942
Bills ang Resolutions presented to
the House on the 15th Novem-
ber, 1065."

The motion was adopted.

B—

14.31 hrs,

Mr. Deputy-Speaker: .Bills to be
introduced. )
. Bhri M. L. Dwivedl i» not here; he
wants postponement.

Dr. Sarojini Mahishi., .

. —

THE CONSTITUTION (AMEND-
MENT) BILL®, 1065

(Omission of Article 354)

Dr. Sarofini Mahishl  (Dharwar
North): | beg to move fot leave to
introduce a Bill further to amend the
Constitution of India

Mr. Deputy-Speaker: The ‘questlm
i .

“That leave be granted to in-
troduce a Bill further tp amend
the Constitution of India.”

The motion was adopted.

Dr. Sarojini Mahishi: I introduce
the Bill.

14.32 hrs.
THE CONSTITUTION (AMEND-
MENT) *BILL, 1985
(Amendment of First Schedule)

Shri Hari Vishno - Kamath
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

Mr. Deputy-Speaker: The question
is:

“That Jeave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motion was adopted.

Shri Hari Vishou Kamath: [ Intro-
duce the Bill.

*Published in the Gazette of India,
dateq 19-11-88.
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